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Dated: 4APR1995 

APPLICATIQ' o 	752 of 1995. 

APPLJANTS: Smt.B.S.Geetha, 

RESPQDEN'S: Secretary,M/o.Health & Family Welfare, 
New Delhi and two others.. 

To 

Sri.Harikrishna S.Holla, 
Advocate,34/3,II-Floor, 
FifthMain,Gandhinágar, 

Bangalore-560009. 

Sri.M.Vadudeva Rao,Addl.G.G.S.C. 
High Court ldg,Banga1ore-1. 

Subject:— F.rwardiflg copies of the Orders passed by the 
H Central Administrative Tribunal,BeflgalOre3 
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I 	CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH. 

ORIGINAL APPLICATION NUMBER 752 OF 1995 

TUESDAY, THIS THE 26TH DAY OF14ARCH,1995. 

Member(A). 

Suit. B.S.Geetha, 	 S  
D/of late Subramadyam, 
Pharmacist, Major, 
residing at No.221/2, 	 - 
6thCross, Gandhinagar, 
Banalore-560 009. 	 .. Applicant. 

(By Advocate Shri H.K.S.FIolla) 

V. 

lUnion of India by 
Health Secretary, 
Ministry of Health & Family 
Welfare, Nirinan Bhavan, New Delhi. 

The Director, 
Central Government Health Scheme, 
Nirman Bhavan, New Delhi. 

The Deputy Director, 
Central Government Health Scheme, 

I Infantry Road, Bangalore-560 001. 	 Respondents. 
(By Standing Counsel Shri M.Vasudeva Rao) 

I. 	 ORDER. 

In this application under Section 19 of the Administrative 

Tribunals Act,1985, the applicant ias sought relief vis-a-vis 

the orders f11i'ëspondnt-3 dated 19-08-1992 nd 27-04-1993 by 

whjLch the 1eve sanctaoned to the applicant on medical grouncis 

by the same authori,ty stands cancelled and the period of absence 

from duty is treated as dies non. This.  case is in all fours 

• 	 with the case decided by this Tribunal in N.LAKSHIANA REDDY 
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was overlooked and condoned. Similar treatment is called for 

herein too. 

2. Abiding by the order earlier passed by this Tribunal 

in Lakshmana Ruddy's case supra, I quash • the endorsements at 

Annexür*Al and A3 and maintain that the leave sanctioned to 

the applicant would stand. Any salary recovered by the autho-

rities from the applicant on this account will have to be paid 

back to hth within a month from the date of receipt of a copy 

of this order. 

Thispl1ationJsdecidedaCC0rdinglY. No costs. 
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